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Vs
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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
g TRIBUNAL, R.K. PURAM, W.B. NO.2, PRINCIPAL BENCH
NEW DELHI, COURT NO. III

Excise Appeal No. 3810 of 2005 -SM (BR)

[Arising out of order in appeal No. 524 (HKS)/RPR-1/2005 dated
27.09.2005 passed by the Commissioner of Central Excise (Appeals),

Jaipur]
Date of Hearing/ Decision: 26.12.2007

For approval and signature:

Hon'ble Mr. P.K. Das, Member (Judicial)

1. Whether Press Reporters may be allowed to see
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 1982.

2. Whether it should be released under Rule 27 of the ; \t\@
CESTAT (Procedure) Rules, 1982 for publication
in any authoritative report or not?

3. Whether Their Lordships wish to see the fair copy
of the Order?

4. Whether Order is to be circulated to the Departmental
authorities?

M/s Umed Textile Mills Pvt. Ltd., Appellant
[Rep. by Mr. Hemant Bajaj, Advocate for the appellant]

Vs.

CCE, Jaipur Respondent
[Rep. by Mr. A. Rastogi, Authorised Representative (DR) for the
respondent]

CORAM: Mr. P.K. Das, Member (Judicial)

finaf ORDER N0 |$M10Q%MQ@/@

Per P.K. Das:

Heard both sides and perused the records.
2. The issue involved in this matter is as to whether the value of the

grey fabric has to be taken into account for the purpose of the Notification

No. 25/2003-CE (NT) dated 15.3.2003 for availing cenvat credit as




Jaipur vide Final Order No. 1655-56/07-SM (Br.) dated 26.10.2007 held that
the notification was clear enough that it is only the value of the grey fabrics
which has to be taken into account for the purposes of allowing modvat

credit. It has also been held that extended period of limitation is

of duty is upheld and the penalty is set-aside. The appeal is disposed of in

the above terms.

(Order dictated and pronounced in the open Court)

(P.K. Das)
Member (Judicial)

[Pant]




